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Mise Petition 

Gontermt Petition NO- 

4. Review Application No. 	. / 

-A—y -VS Applicant (Sl--;--- 	g~ ILL 

Advocate for the Applicant(S) .  

Un i on of India & Crs 

ILL 

........... 

ant (S).. A,jv,)c,jte for the Ilespond 

of 	'Tri"bunal. e. 
of  t *he 11P  _S 	 ------- 

5.7.2007 	The claim of the Applicant is for grant 
in form 

of Hospital Patient Care Allowance (HPCA in 

short) from 1987 to 2000. The Applicant is 

serving as non -combatised Nursing Personnel 

and he claimed that he is entitled to HPCA. 

M4, _Czai tX" 	Mr.R.Mazurndar.. learned counsel for the 
2 

Applicant submitted this Tribunal had occasion 

to consider similar matters in O.A. 296/2006, 

& O.A. 314/2006 wherein reliefs have been 

granted 	to 	the 	Applicants 	therein. 

Mr.M.U.Ahmed, learned Addl. C.G.S.C. 

appearing for the Respondents sought for time 

to get instruction in the matter. 

Considering the issue involved and 

submission I am of the view that the O.A. has 

to be admitted. Admit the O.A. I ssue notice to 

the Respondents. Post the case after six 

weeks for filing of reply statement. Post the 
1~37 	

case on 7.8.2007. 

N*~~ ,- 	 - J-  bo 	 Vice-Chairman 
/bb/ 

kw) pe,5~. ao 0 —7 3 9  kT/I 



24.8.07 
	Counsel for the respondents wanted 

time to ffle written statement. Let it b le 

done. Post the matter on 17.9.017. 

Vice-Cfudnnan 

17.9.07 	At the request -of learned counsel for 

- - the Respondents four weeks ftutlier time, 

is granted to fk, written statement. Post 

the mattei on 7.11,07. 

Vice-Chairman 

07.11.2DO7 	Mr.R.Mazumdar, learned counsel for 

the Applicant and Mr.M.U.Ahirned, learned 

Addl. C.G.S.C. are present. 

List the case alonID, with, the 

connected matters. 

	

Member (A) - 	* t 
/bb/ 
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28.11.2007., 	Mr. R. Mazumdar, learned counsel for 

the Applicant and Mr. M. U.Ahmed, learned 

Wki W~~  Addl. Standing counsel for the Union of 

India are present Counsel for the 

Respondents prikys fDr fb= weeks tijnc to 

file written statement on behalf of the 

Respondents. Prayer is allowed. 

CAW this matter on 0 1.0 1.08 

(Khushiram) 
Member(A) 

hu 

0 



O.A. 186/2007 

 

01.01.2008 	Mrs.P.Rai, learned counsel appearing for 

the Applicant is present. None appears for the 

.
Respondents. No written statement has yet 

been filed in this case. 

Call this matter on 28.01.2008 expecting 

 

C2\,~ ,3 written statement from the Respondents. 

Send copies of the order to all the 

Respondents in the addresses given in the 

Original Application. 

GIL. 1, / / / 0 'T oy-ot&-i- 0-1 

Z~ 

"Vo,—,~ 	2-1,  

I I'oz 

X~', L 

\Rs, I  

Court.Kept in separate sheets. Application 

is disposed of 

(K 
(M-H-Mohanty) -mber(A) 

Lm 
---------------------------------- 

Pdge Break ------ 

Zhus~i ram~ 	(M.R.Mohanty) 
Member (A) 
	

Vice-Chairman 
/bb/ 

28.01.2008 	Judgment pronounced in open 

044~ , 

d) lf~- C7 -f  

lo 
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CENTRAL. ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

O.A. No 186 of 2007 

DATE OF DECISION: 28.01.2008 

Mr.A.Venuraj 
..................................................................... Applicant/ 

Mr,R.Mazumdar 
............... 	 ................. 	 Advocate for the 

Appiicant/s. 

- Versus — 
U.01 & Ors; 

.................. 	
......................................... Respondent/s 

Mr. M.U.Ahmed, Addl.C.G.S.C. 
............... 	 Advocateforthe 

Respondents 

CORAIM 	
0 

THE HON'BLE MR.M.R.MOHANTY, VICE—CHAIRIVIAN 
THE HON'BLE MR.KHUSHIRAP4, ADMINISTRATIVE MEMBER 

Whether reporters of local newspapers may be allowed 
to see the Judgment? 

Whether to be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy 
of the Judgment? 

A/ 

YedINTO 

V'i 0 ~.,qjrMan/MAKr 

r 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No. 186 of 2007 

Date of order: This the 28' Day of january,.2008. 

HON'BLE MR. MANORANJAN MOHANTY, VICE-CHAIRMAN 
HON'BLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER 

1. 	Nursing Assistant A.Venuraj 
Force No871220409 
Central Reseive Police Foi-ce 
168 Bn.(Iocated at Tezpur) 	Applicant 

By Advocate Mr.Rajesh Mazumdar, Parul Rai 

-Versus- 

1. 	The union of India, Through the Secretary, 
Ministry of Home Affairs, NewDelhi. 

2.. 	The Director General of Police, 
Central Reserve Police Force, Lodhi Road, 
CGO Complex, New Delhi-110003. 

The Director (Modical)Directorate 
General, CRPF, East Block 10, RX 
Purarn New Delhi-1 10066 

The Inspector General (Medical) 
Group Center, Central Reserve Police Force, 
Guwahati, Amerigog 	Responder~ts. 

By Mr.M.U.Ahmed, Addl, C.G.S.C. 

M.R.MOHANTY,V.C: 

On consent the leamed counsel appearing for the parties 

the case is taken up to-day for disposal. 

2. 	Heard Mr. R. Mazumdar, leamed counsel appearing for the 

Applicant, and Mr-M.U.Ahmed, leamed Addl. Standing Counsel 

appearing for the Respondents; on whom a copy of this O.A had 

already been served. 

ILI 

3. 	The Applicant, a C.R.P.F. Hospital Staff, has filed this O.A. 

under Section 19 of the Administrative Tribunals Act, 19::85 with 
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prayer for a direction to the Respondents to grant him the Hospital 

Patient Care Allowance for the period, prior to 0.8.09.2000. 

4. 	. It appears that the Applicant did not raise any grievance 

before the Respondents to grant him Hospital Patient Care Allowance 

for the period prior to 08.09.2000. Existence of a grievance/right is 

not enough to rush to this Tribunal. One must approach the 

authorities, at the first instance, to get redressal of his grievances 

and, only when the authorities neglect to redress his grievances or 

refuse to grant him the relief prayed for; then only he should 

approach the Court/Tn-i bunal for intervention. Section 20 of the 

Administrative Tribunal Act, 1 - 985, also requires that one must 

approach the authorities, for redressal of his grievances, before 

approaching this Tribunal. -  The Applicant has filed the present case, 

as .  it appears, without raising any grievance before the 

Respondents/competent authorities for grant of arrears of Hospital 

Patient Care allowances .  for the period between October 1987 and 

September, 2000. The Applicant is, however, depending upon a view 

of Hyderabad Bench of this Tribunal rendered in O.A.No.243 of 2005 

decided on 05.08.2005 and of the view of this Bench of Tribunal 

rendered in 0. A.No.296 & 314 of 2006 decided on 05.07.2007. 

5. The learned counsel for the Applicant has pointed out that 

by filing written statement the Respondents have raised the same 

objections,. which have already been answered by this Tribunal by its 

order dated 05.07.2007 rendered in O.A.No296 of - 2006 and 

O.A.No.314 of 2006. 

6. 	But without entering into the merits of the matter this 

. 1  

case is hereby disposed of by granting liberty to the Applicants to 

raise their grievances before the Respondents/competent authorities 
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and, if any such grievances are raised (by way of filing representation 

in writing; by end of February, 2008 by the Applicant, then the 

Respondents should give due consideration to the same and pass a 

reasoned orders by e nd of April, 2008. 

7. 	With the above observations and directions, this case stands 

disposed of. 

PUSHI 	 (M.R.MOHANTY) 
MEMBER(A) 
	

VICE-CHAIRMAN 

0 

LM 
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IN THE 
BENCH: GUWAHAII 

(An application under section  19  of the Central Administrative 
'Tribunal Act,  1985) 

ORIGINAL APPLICATION  NO  .......................  /200' 

A.Venuraj f 
............ =ums 

vs 

Union of India and others 
2-ki 04) 0 6) a U-0 

Index 
St. NO PARTICULARS PAGE NO. 

 List of dates and synopsis A-B 

 ORIGINAL APPLICATION 1-14 

 Annexure I True copy of the order dated 15 
25th January 1988 

 Annexure H true copy of the order no 16-18 
dated 2 8.9. 88 

 Annemire HI True copy of the order 19-21 
dated 2. 1. 99 

 Annemire rV True copy of the order 22-23 
dated 12.3.96 passed by the Honble 
Gauhati High Court in ciAl rule No. 
1417/95 

 Annexure V True copy of the order ,  10-6- 24-25 
1996 passed in OA no 911995 

 Annemre VI True copy of the order 26- ~28 
dated 18.3.02 passed in writ Appeal No. 
155-10 

 Annexure VII True copy of the order -, 29-32 
dated 10-9-2004 passed in WP(c) no 
474/2004 	- 

 Annexure VM True copy of 33 
f epf esentation dated . 30-5-2005 

 Anne3wre IX True copy of the orders 34-38 
dated 5-8-2005 passed by tUe Hon'ble 
Tribunal 

I 

Fileiby 

(Advocafe) 

71 



GUWAHAIn  BENCH-. GUWAHA'H 
0 A NO.  1~ ........ 	-.t...42006 

A. Venuraj 
vs. 

Union of India and others 

LIST  OF  DATES AND .SYNOPSIS 

The applicants are serv.-ng as non combatised Nursing 

personnel and Hospital Staff of the Central Reserve Police 

Force- ~ -The applicants,have. a common ca-use, of action and-

as eiuch are approaching this Hon'ble Court vide a common 

application. 

25-01 -1988 The Go-,fernment of hidia sanctioned Hospital Patient 

Care Allowance (HPCA) to Group C and D. Non- 

Nfinisterial Staff of Central Govt. HoT-ital. 

28-09-1998- 
02-01-19,99 '  

f-Therates of the aforesaid allovance were revised. 

112-03-1996 Civil Rule 1417/95 disposed of granting Hospital 

Patient Care Allowance (HP(--'-k) to inedical staff of'i 

CWF. 

10-06-1996 1 OA No. 0911995 disposed of by this Hon'ble Tribunal 

upholding the right of Non-combatised employees to 

the allowance- 

07-10-2001 Hon'ble Suprenie C.ourt dismis-sed Civil Appeal No. 

11985196 and 1093/95 filed by CRPF and thereby' 

confirnied eligibility of pararnedical staff of CRPF to 

Hospital Patient Care Allowance (BFC.A). 

I 



F— 
paid HPC Applicants are beinay 	'A from Septemberl 

2000 onwards. The allowance- :&om .October 1987 to 

Septemt-~r 1000 has not yet been paid. 

30-05-2005 Representation by applicant for ~Yant of HPCA from. 

October 1987 to September 2000. 

05-08-2005 Hon'ble CAT, Hyderabad bench, disposed of OA NO. 

sun 24Y05 	filed 	by 	ilarly 	placed hospital 	staff 

directing the CRPF to pay Hospital Patient Care 

Allowance from 01-08-1987 or from his date of I 

appointment whichever is later as per order dated 25- 

01-1988 and as revised by order dated 28-09-1998 

and any  subsequent order. 

It i~ submitted that the question of entitlement of the Hospital 

FStaff to the HPCA has been answered in the affirmative by the Hon'ble 

Tribunals, H 

11 

Courts and the Hon'bleSupreme Court. "Me attempt of 
. 
' 	'E  the resspon ~dents to deprive the applicants of their HPCA from the day it '  

Waz  introduce& sanctioned by the competent authority or from the date 

Of their a~ppointh-ient, which ever is 
. 
later is not only illegal but also 

violative of the Principles of Equal Pay for equal w ork Hi lasmuch as, 

similarly P, aced per sonnel have. been afforded the EPCA from. 1 .087/the 

date of his 
I  ~nitial appointi-hent. Hence this application. 
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CENTRAL  ADAMS  rRAIWE  TMUNAL-
GUWAHATI  -BENCH: GUWARATI. 

JAn av1 plication under section  19  of the Central Administrative 
Tribunal Act,  19851 

ORIGI  NAL APPLICATION NO 	2QOV 
Ll 

Nuzs 	Ve)lWraj  
Forceno 
Central Reserve Police Force. L  
Iro 8 

.......APPLICANTS 

.
1. The Unlion of India, Through the 

Secretary, Ministry of Home Affairs, 

New Delhi. 

The Director General Of police, 

Central Reserve Police Force, Lodhi. 

Road, CGO Complex, New Delhi-' 

110003- 

The Director (Medical) Directorate 

General; CRPF ~.East Block,10, R.K. 

Puram New Delhi, I 10066 

The Inspector General (Medical) 

Group Center, Central Reserve u *  

Police Force, Guwahati, Amerigog 

. ..... Respondents 

.1  P~rt'-'  ulars of-the orders ?gamsf vdiich the application 
is -made''. 

This ~~Lppication is made agains 
I 
 t the non-payment of the 

HospiizlN Patient Care Allowance to the applicant from October 

1987' oLvaids or' his date of jointrig services-whichever war. 

laier, tLgh,he is ~ legally entitled to the - sam'e and similarly L  

plac 	n the :  same. 7rsonnel have,  been 



2.Jwi%~ &*Ction of the TribtmaL 

The applicant declare that the subject matter of this 

application iss within the Jurisdiction of the Hon'ble Tribunal 

and I that the applicant are serving. within the territorial 

jurisdiction of this Hon'ble Court. 

Uniltatibn 

The applicants declare that this applicatio i n, 1S filed within 

the period of limitation prescribed under the Administrative 

I Act, 1985. 

4.Faeti of the case. 

1. ThAt the applicant being citizen of India is entitled to an 

the rights and privileges and protections granted by the 

Constitution of India. 

4.2. That the applicant is serving as Non-combatised 

in the Central Reserve Police Force. 

4.3. That the applicant, 'in addition to his salary is entitled to 

all the benefits and allowances as are applicable to the 

Hospital serving in the other Central Govexnment Health 

Services. As such, the applicant is also entitled to Patient 

Care Allowance at' the same rate as is applicable to the 

nursmg Personnel servi ag und er the Central Re-;e:r-ve Police 

Force and other Central Realth Services. 

4.4 That the Government of India, Mirii-stry of Health and 

Famitr ~elfare vide letter dated 25.1.88 conveyed. the 

1~~ 

#I 
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sanction of the president of the gxant of Hospital Patient Care 

Allowance to Group " C ' and," U non Ministerial employees 

including cirivers of ambulance cars, but excluding the staff 

Nurses @ Rs- 80/ - and Rs. 75/ - per month respective ~y withi  

effect from, 1.2.89 subject to the condition that no night 

weight age allowance if sanctioned by the Central 

Government, will be admissible to these employees working in I 

the - Central Government hospitals and hospitals undex the 

DeffiLi Admi ilt'Stration. The aforesaid letter was issued with the 

concurrence of I  Ministry of Finance vide their DO NO. 1167/ 

PM/ 87 dated 15-10.87. 

1 	Copy of let~er dated 25.1.88 of the 

Government of India, Ministry of Health and 

Family Welfare 1S annexed herewith and 

marked ANNEXURE-I 

4.5 1  That the scheme of granting Hospital Patient Care 

Allowance to the Group " C" and " D ' (Non- Ministerial 

Hospital employees) was latex on revised . by yet another 

of the Government of India, Ministry of ' 

Health and I Family Welfare dated. 28.9.98. Pursuant to the 

aforesaid communication, the rates of Hospital Patient Care 

allowance care revised from Rs 80 / -per month to' Rs. 160/ - 

per month in the case of Group C'non- Ministerial 
. 
Hospital 

staff.  and from Rs. 75/ - per month to Rs. 150/ - per month in 

the case of Group "D', Non- Ministerial Hospital employees., 



4 

4 

Copy of the lettex of the Government of 

India, Ministry of Health and Family 

welfare dated 28.9.98 is annexed 

herewith and marked as ANNEXURE- 

4. 
1 

 ~6 That the Government of- India, Ministry of Health and 

Family welfare by yet another communication dated 2.1.99 

further ~ revised the rate of Hospital Patient Care Allo*ance 
I , 	

- per month to Rs. 700/ - per month in the case from Rs 160/ 

of Grou'V- C employees (Non- Ministerial) working in Central 

Goverr'Fment Hospitals and Hospitals- under National Capital 

Territof ,y Of Delhi and other, Union Territories and from Rs. 

150/- per month to Rs. 695/- per month in the case Group 

D' employees (Non- Ministerial) working in Central 

Goverr~ment hospitals and under ,  the Delhi'  and other union 

Territories. 

Copy of the letter of the Government of 

India, Ministry of Health and F amity 

Welfare dated 2. 1. 99 is, annexed-

herewith and marked as ANNEXURE- 

4.7777, 	t certain non-combatised Para-medical staff of CRPF wor~l 

in  I  some Base Hospital appro 

. 

ached the Principal 

Bench,of the Central Administrative Tribunal, New Delhi 

Statinz ~ that though the Para-medical staff of CRPF working in 
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Bhubaneswax Hospital axe being granted the Hospital Patient 

Care Allowance, but they are not given the said benefit. The 

Principal Bench of the Central Administrative Tribunal while 

allowing'the application held that it would be discriminatory if 

the Par amedical staff in workirw in in Bhubaneswar Hospital 

CRPF 1 received the benefit of the allowance and the other 

similar . paramedical staff working in other hos ital U's not p 

extended the same benefit. Con-sequerrih,  the Ld. Tribunal 

directed that all the Applicants in the Original Application 

who are paramedical staff should be granted Hospital Patient 

Care Allowance at the appropriate rate from therelevant date 

as per Government of India-. instruction dated 25.1.88 and 

28.2. -90 subject to the conditions stated therein. 

4.S,  That like the Principal Bench of Central Administrative 

Tribunal, New Delhi, another order was passed by the Central 

Administrative Tribunal, Ryderabad , Bench, to the same 

effect 

4. 9.! That placing reliance on the aforesaid two orders of the 

Principal Bench, Central Administrative Tribunal, New Delhi 
I 

and Hyderabad Bench of the Central Administrative Tribunal, 
I 

24 numbers of paramedical staff of Base Hospital, Group 

center, CRPF, Amerigog, Guwabati-23 approached this 

Hon'ble Court in Civil Rule No- 1417/ 9-5. This Hon'ble Court 
. 	i 

vide its order dated 12.3.96 allowed the writ petition with the 

direction that all the applicants of the Civil Rule who are 



paramedical staff should get Hospital Patient Care A.11owance 

as r instruction of the Goijefnment of India,dated 25.1.88 

Subject to the condition mentioned therein. It was also 

directed to implement the order within a period of three 

months from the date of receipt of the order. 

Copy of the order-dated 12.3.96 passed 

by the Honble Gauhati High Court in 

civil rule No. 1417/95 is a-nnexed 

herewith and marked as ANNEXURE-

IV 

4. 10, That this - Hon'ble Tribunal in OA no 9/ 1995, vide order 

dated loth  day of June 1996 had also upheld the right of the 

Civilian Employees of working under the Hospitals of the 

Central Res-erve Police Force to the hospital Patient Care 

allo in accordance with OM No Z.28015/ 60/ 87-H dated 

25,1_ 1988. 

Copy of the order dated 10-6-1996 

passed' in OA no 9/1995 by this 

Hon'ble Tribunal is, annexed as 

Annexure V 

4. 1. That the Union of , India had filed a SLP - Civil Appeal no 

11985 of 1996 and 1093 of 1995 before the Supreme Court of 

India challenging the orders passed the Principal Bench and 

the Hvderabad Bench of . the Central Administrative Tribunal. 

.11fie respondents had agitated the question of law, as to, 
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the paramedical staff of the Central Reserve Police 

Fo would be entitled to the benefit of Patient Care 

Allowance. The Supreme Court Ade its order dated 17-10- 

2001 has dismissed the Appeals ELled by the respondents. .1 

The ~ iszue of the eligibility of the paramedical staff to the 

care allowance has been decided in the affirmative by 

the Supreme  Court vide its- order dated 17-10-2001 

4, 1 : That similar issue came up in another form before the 

D 

 i V 

ion Bench of the Hon'ble Gauhati High Court 'in Writ 

Ap'Deal NO, 155/ 97. The aforesaid Writ Appeal was allowed by 

the on'ble Court vide order dated 18.3.2W2 mentio 	the nM9 

fact that the special Leave petition preferred before the 

Hon'ble Supreme Court challenging the legalit 
I 
 y of the 

payment of Hospital Patient Care Allowance to the 

paramedical staff of the CRPF was dismissed by the Hon'ble 

Court. 

Copy of the order of the Hon'ble Court 

dated 18.3.02 passed in writ - Appeal 

4. 1 -*:~ 

the 

No. 155/97 is -annexed herewith and 

marked as ANNEXURE- VI, 

That the entitlement of the Group C and D (non-

terial) Civilian Employees working In the Hospitals of 

entral Reserve Police Force at par with the Hospital staff 

ng servifvg in the Central He alth Ser -inces is no.longer 



Res - interi-ra and has been settled by several dectislons of the 

Ld. Administrative TribunaLs, the lRigh Courtz and -  the 

H on DI Supreme Coufi. This fact is also reflected in the 

order'dated 10-9-2004 passed by the Hon'ble Gauhati High 

Couft ~ in'WP (c) no 474/2003, in which the fion-payment of 

Patient Cafe allowance to similarl y placed 

hospital staff of the Central Reserve Police Force 

was d6pfecated by the Hon'ble Court. 

A True copy of the of -der - dated 10-9- 

2004 passed in VMc) no -  474/ 2004 is 

annexed hereto as Annexure NAL 

4.1./1 That the app~cant in the present Original application 

has b~en g~iven the benefit of Hospital Patient Care Allowance 

with effect from September 2000. The allowance as 

applicable to the applicant from October 1987 has not yet 

been paid to him for reasons best known to the respondents. 

4.1'5 That it is stated that other similarly situated civilian 

personnel workuig in the Hospitals :run by the Central 

Reserve Police Force have been allowed the hospital Patient 

Cafe Allowance at the rates applicable to them from October 

1987 as per. the circular dated 25-1-1988 and subsequent 

circulal  rs enhancing/ revising the rate of Hospital Patient Care 

Allowance as applicable to them. 



4,1Z That it -is stated that similarly placed personnel had 

place his claim for entitlement of Hospital Patient Care 

allowance from October 1987/ as per circular dated 25-1-1988 

and/ or from his date of appoinu ,nent, which ever is later. 

A copy of the repressentation.  dated 30- 

5-2005 preferred by Smti. ON 

Sumithy, Force no 841540104, is 

annexed hereto as Annexure VIII., 

Z, 
4E~t6 That OA no 243/2005 was filed by a similarly placed 
Hospital staff before the Ld. Central Administrative Tribunal, 

H yderabad Bench praying for a directi6n to the respondents 

to sanction Hospital Patient Care Allo ,;tance to the applicant 

ErG thel  period 1-8-198' 7 -  to 7-9-2000 as per the remised rates 

sancti~nedby the Government -of India, vide letters dated 28- 

9-1 ,998 and 2-1-1999 as bad been done in respect of similarly,  

situated employees. The Hon*ble Tribunal vide order dated 

5-8-2005 was pleased to direct the :respondents ,  to pay the 

applicant the Hospital Patient Care Allowance from 1-8-1987 

of from the date of his appointment, whichever is later, at.the 
r  
ates of allowance sanctioned to Group C and D non-

ministerial hospital employees by order dated 25-1-1988 and 

revised by order dated 2.8-9-1998 and subsequent orders of 

revisj'.O ~n of the allowance, 

a 
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A copy of the orders dated 5-8-2005 

passed by the Hon'ble Tribunal is 

annexed as Annexed as IX. 

5. That the applicant are challenging the action of the 

respondents in not paying Hospital P 
I 
 atient Care to the 

applicant from-1-8-1987 to 7-9-2000 as per revised rates 

sanctioned vide orders dated 28-9-1998 and 2-1-1999 on 

the following amongst other 

Grou. nas*' 

6.1 For that the impugned actions of the respondents are 

illegal and arbitrary and are without application of mind 

and, as such, arenot tenable in Law. 

6.2 For that the question of entitlement of thek applicant to 

Hospital Patient care allowance as per order dated 25-1- 

1-988 and subsequent'OM on the issue" is no longer res-

Integra but is a settled position of law. The respondent-- 

are acting Megally . in denying the applicant tl~e due 

enefit Lrom the date from heWas entitled to the benefit, 

i.e. 1-8-1987 or their date of appointment which ever is 

later. 

6.3 	For that the respondents have acted illegaly and 

arbitrarily when they have taken a stand that since the 
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applicants have not approached the Court of Law, they 

would not be entitled to the benefit as is being given to 

other similarly situated persons. 

6.4 For that the action of the respondents in deii,ving the 

applicant the benefit of an allowance which is allowed to 

other similarly situated persons is in clear violation of 

the Principles  of the equality and as such ,  the 

respondents are liable to directed by this Hon'ble Court 

to "grant the Hospital Patient Care allowance to the 

applicant from 1-8-1987 or from the date of his 

appointment whichever is later in accordance with the 

circulars passed by the Government of India in this 

regard. 

6.5 For that the res pondents have -acted .  in gross violation of 

the principles of . equal pay for equal work " when they 

hav 
I 
 e denied the benefit of Hospital patient Care 

Allowance to the applicant from the same date as given 

to other similarly situated persons. 

6.6 For that it is humbly submitted that the entitlement of 

the applicant would arise from the date since when other 

similarly situated person-- are drawing_ the -allow ance. 

I 	 I 

9 



.6.7 For that it is submitted that since the entitlement of 

p 
. 
ersons working in th6 hospitals of the Central Reserve 

Police force has already been settled by Courts of law, 

the act of the respondents in attemptlng-to  curtail the 

entitlement is without afky force and against all canons 

of law. 

7. —DIETAELS OF RENEDIES EXHAUSTED: - 

There is no other alternative and efficacious .  remedy 

available to - the applicants except invoking the Jurisdiction of 
	~01 

this Hon"ble.  Tribunal under section 19 of the Administrative 

Tribunal Act. 1985. 

k  04  DIV  1-01-1 

ANY OTEMR  COURT: 

The applicant further declaf e that they have neither filed any 

application, Writ petition or suit in respect ~of the sut~e&t 

matter of the instant application before any other Court nor 

any such application, writ petition or suit is pending before 

wky of Court of Tribunal. 

9. RELIEF  SOUGHT  FOR-- 

Under the facts and c-ircumstances stated above. the 

applicant most respectfulky prays that your Lordship-- may be 

pleased to grant the followingreliefs to the applicint. 

8.1 Direct the respondents to sanction the Hospital Patient 

Careallowance to the applicants for the period from 



1-8-1987 to 7 '9-2000 as the revised rates sanctioned bv 

the Government of India vide orders dated 28-9-1998 

and 2-1-1999, as has been done in respect of similarly 

situated employees 	1~y declaring  the action,  of the 

:respondents 'in not paying the Hospital Patient Care 

Allowance to the applicant for the period to be arbitrary 

discriminatory and illegal; and 

8.2 	Grant'the cost of this application in favor of the 

applicants and against -the respondents; and 

8.3 	To grant such further or other reliefs 
I 
 as this Hon'ble 

Tribunal may deem fit, proper and necessary in the 

interest-- ofj'ustice and in the circumstances of the case. 

9. 	PAR11CULARS  OF  BANK DRAFT/POSTAL ORDER  IN 

RESPECT  OF  THE  APFLICAMON FEE 

I P 0 number: .3 4 
Date: 
Issued by the Guwahati post office 

(iii) - 	Payable at Guwahati. 
10.1 LIST OF  ANNEXURES-. 

As stated in the Index to the application. 

0 

I 
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VERIFICAMON 

L 	Sri ... 	 ... . .. 

0 9 	bo 	... years, a ut 

sen6ng as  jv~t~rAW, , in the Central Reserve .  police Force, do 

hereby solemnly verify that the statements- made, in 

paragraphs no t)RO,.~(MI~ FA),AV,afe  true to the best of my 

knowledge and the statements made, in paragraphs 

r)..: being matters of records are . true ' to '  my 

information derived therefrom and which I believe to be true 

and ther~---t are my humble submissions before this Hon'ble 

Tribunal. 

And I sign this verification P -n this 	....... day of - 

......... 2W7 at l$e 

4 (19 1A P A 
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No. 2-2SOiS/60/87-H 
Government of T-fi ~ 

Oi -bi-stry of Health & Family Welfare 

Nir~man Bhawan '. Now Delhi. 
Dated the. 25th January 1.988 

"Tcj' 
otor.,l ane,~,al 	Soc' e'tar -,DT0_4 	 V ( :M6 d ie'd 1 ,Yk 

	

1 W  41. 1, . 	i. 
dft ,  Oa ',,t S*irVicett, 	U el' h ie dhi i n i s t r 'a' t J"b"n 

Ammanth Marg' ,  

	

+wjn 	 P 45 ti 
I 
hii;i ~ 1 I 

6W~c,  a to tal 	ibl t,:CA:r ~ P1 
rOlJp 'C:' 	'D 	( ,il,6i1' L Mvriist 

jut 	if 4- "n 	GRIP19yeas. 

'A 	Wi th reference t 0 L)CIIS No. B 2017/3/8 ~ -MH dated 
2~66j -~_CL mentioned above am directed to jj~he 	r i f the President 	' grant 	f 

..Con , , 
	

to the a n,,C, 
01 ,1owance to Group V and 'C)' 

ip 

	

a- 	-lP 1 0 -~bes . ,!' I 	Ut9r i ~ 
111 C Uding " 4 " Drivers, 	of 

314.4n66 C&j ~ s- 	1 di rig Staff- Nur~'iei,' at7  the rate 
mon 	respec 

	

i  tively 	i th of, R#~ B 	ah 17) / 	Pei 	th 
(if 	roM-  1,: 	s u b j 6 c t td 'the -'  )0 	

- 
.2 	 e6ndi' ti6 n ' that no 

if saricEjoned by -tile Central 
I'A ep 6; 	be. 	adifli ss' ~'11, 9~1 ;I i. 	, 	 qmployees ible. to' those 

pi n 	Je~ :  Ce n r a 1 'Go~~ r' 	-lei 
Wo nment Kospit4j.j 	j, 

Delhi 'Administration. T! U Oer 
C. 

~ j' expar) it involved.will ~e met . 'ou t of th& 
buz 	the coi ~cer ad osP tal during t he n 

1987--68 
. 

4j 
ISSU:t3s: ~With the concurrence of. Mini try of 

-DY. No. 116.7/FS/27 datfz is. 0_87. 

r s f a 1 t h f us I I y 

.'rCl legib I e 
;h !. ~~;-.Under secretar ', t 2 ~ .Gove rnme nf of India 

C  
opy', , forw ~ dea,, to 

;~'14  YT di 	~6~. ntendent, Sa 
i 
faarjung Hosp-ital., New S4 

3 6 

4- 	 u"  a,  r',  n te ride n t 	Dr. R.M.L~.-.-HcisPital, 	New M  

-Hardinge ad c.a I College & Smt. 
'H&~pjj~'j s;. lNew Delhi . 

4 	h"i s t  r ~y .0 1  finance, C)t3pa r tmen t of Expendi tu re, 

V . 

JY! 
r  

I 4MLOO I 4WOL 	W."', 	j~ . : ., 



ANNEXURE-H 

Government of India 

Mirustry of Health& Family Welfare 

Nirman Bhawan. New Delh;. 

Dated the 2"Uth  September 1998 
TO 

The Director General of Health Services. 

Nirt-nan Bhavvan. 

NP-tv DiA-ii 

2. 	The Director. 

Central Government Health Scheme. 

Niff n an Bh awn n - 

New Delhi. 

Subject: 	Re-vision of rate Hospital Patient Care Allowance/ patient 

CareAllowance. 

Sir. 

I am Directed to convey the sanction of the president of revise the 
rate of Hospital patient Care Allowances payable to Group "C' and 
"D"(Non- Ministerial~) Hospital employees and patient Care Allowance. 

payable to Group "C' and 9' (,Non- Ministerial) CGHS employees 
w.ef 1.8.1987. The revised rates will be as under: 

Group "C' (NIon- Ministerial.- 	From Rs. 80/- p.m. to 
Hospital employees 

	

. I 	Rs. 1601- p-m. 
I Group "D" (Non- INdinisteriap): From Rs. 7 51- p m. to 

Hospital employees 	Rs. 1501- pm, 

Group " 0' & "D -" (Non- Ministerial) 	From Rs. 70/- pi-ii. to 
CGHS employees 	Rs. 140/- p.m. 

I'lie terms and conditions for payment of Hospital patient Care 

Allowance/ patient Care Allowance will remain the same as mentioned 

in this Ministry's letter No B- 28015,,'60/ 87-H dated 25.1,1988, 



Z.280151"102/ 88-H dated 30.10.1989 and B-11011/1/90-CGHS dated 

10.7.90. 

4. 	The expenditure involved will be met out of the budget grant of 

concerned hospitals, CGHS Organisation for the year 1998-99. 

Your faithfully. 

Sd/- Illegible. 

UNDER SECRETARY TO THE GO'kTILNIMENT OF INDIA. 

Copy to: 

The Additional Director (CGHS). Nirman Ehawan, New Delhi. 

—1he Medical Superintendent. Dr. Ram Manohar, Lohia 

Hospital New Delhi. 

The Medical Superintendent. SafdaKlung Hospital. New Delhi. 

The Principal & Medical Superintendent. Lady Hardinge Medical 

College Associate Hospitals. New Delhi. 

The Director, Central institute of psychiatry. Kane, Ranchi, 

Bihar. 

T1je Director, All India institute of physical Medicileek 

Rehabilitation. Hajjin ali Park. Mahalaxmi. Mumbal- 100034 

The Director C;entral Leprosy TeachinE&Reasearch 'institute., 

Tirumant, Chegalpattu, Tamil nadu. 

S. 'Die Medical Superintendent. Regional Leprosy Training & 

Research institute. P.O. Aska (Bangalore). Distt. Ganjam- Orissa. 

9. The Medical Officer. In charge. Regional Leprosy Training& 

Research Institute, Latur, Post Box No- 112, Raipur 449701 (MP) 

10.The Director, Regional Leprosy Training& Research Institute, 

Souripur, Bankura, West Bengal- 

Sd/_ 

(LAL SINGH) 

UNDER SECRETARY TO THE GOVERNMENT OF INDIA. 

Copy to: 



--4) 	1. 'rhe principal Secretary, HAFW. Govt. of ND. Delhi-5, Sat yanath 

M' C`D.Delhi/secretarV.,1NDMC. Nim,  

Delhi. 

T~he A~ministrator, Chandigarh Administration Chandi-aarh. 

The Administrator, Andaman&.  Nicobar Islands, port Blair. 

The Administrator, Daman& Diu. Moti Daman. Daman. 

The Administrator, UT of Lakshad%,ebp, Kavarati via Calicut- 

The l collector, Dadra& Nagar Haveli. Silvasa-206230. 

7- 'Ilie Secretary H & FW department. Pond 6herry, Pond cherry- 

The Director, Lala Ram Swaroop Institute of TB& Allied 

Diseases,. New,  Delhi. 

The Direct~r, All IndlaInstitute of Medical Sciences. New Delhi. 

I 0.1%4iniAt v of Labour, Shram Shakti Bhawan. New Delh' 

The Director. ESIC. Kotla Road. New Delhi. 

S1hri D. ~ Kumar, under secretary (EIII (A). Ministry ~of Finance 

(D/O Expenditure). North Block. New Delhi. 

13.The Secretary, Ministry of Horne ,  Affirs (UT Division North 

Block. New Delhij 

DDG (M) I IDG (H~)/ -DDR (H)/, MH section/ Leprosy section/ 

Nit section- 

PH section/CCD section/ ME (UG) Ded-. IME (PG) Desk 

CGHS (P~ ~ Finance Desk II. 

~PS to secretary/pps to cc (H) ps toch (FA:) 

1 71. Sanction Register/ Guard File, 

Sdi- (LAL SINGH) 

UNDER SEC?,ETARY TO THE GOVEKNME"NT OF INDIA. 

't 
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1 2.2 13015,141/90 -H(l) 
! (~6v.6rnme'nt of India 

Oin i4try. pt. 1  Health & Family Welfare 

'Nirman Shawan. New'Delhi. 
99 Dated 'the '62nd January 19 ,  

	

0 d c, 	Health Services, 1 ,  ot.,  a ~ 
j rMan 

N't w11,Dblhi 

t 
t!pove rnmertt Health Schem6 

In AnAba ~ean,, 

ni 

of rate of Hospital Patient Ca re 
- A116wan -.a/'Pati ~ nt. Care Allowance. 

Sir. 

am ~Op ted t o covey the sanction of ~,he 
Prd ~4 dent, o f.. 	v i t e thF r ; to "of H6sPit-al, - Patient Care 	I., 

D! 	(Non- FAA I o. aPq'? 	le 	to GrOu 	"C' and, 
IM'I r, 1 	

1) 

to. i t1a I 	employe6s,j, 'and' 	Care 
to Gr :r., (Non- 

--es wor 1 14  ' 	1  k i ng ,̀"' "'i"  In, 	 nI_ CGH S MP 

	

The reVised`rafes ~`will- be as 	I iQ 1 

J 14. 

01.0yees 	(non- - Frqm 	Rs. 	160/ -'per- 
rking 	in month to Rs.700/- per 

-9n t 'hospitals month. 	 le 
'naer : 	the 	 l it 

TeirritI6 ry of 

	

I I h V,  4 W, I 	
~othe -r 	Union". 

t~ i to r S IT 

2 	 non ~~ Fr'6ar"Rs. 	 ~Tj' ~ployees 	 per 
Mi-his ta 

r 

 i'a 1 1 
	

work'ing i 	i r, mo6th t~b Rs-  .'6 i 5 	p' er 
6~6tral Go jr rif 	_h V.e gen t hosp i La I S~ nion t 

	

nospi a 1s 	u n el,  It lie 
5. N' 	

I
orjal , 	t l~~ , re ;q,  ri to ry of 

Q: 	M 	~ ther 	!Union 	 H, 
I s , 

Q 

per 
r,~ , 	ijino pe r-  - 

-spen a r i es 	mo 

	

nl C I 	s 

	

4; 	'Y~ 

n 4 of Hospital 
X  

d conditions f 0'~~ ) pa yme 

	

Ji 	0 	 ance/Pa; tient t %a~e ' Allowance will M 

	

1 , 	~Z *!  ~entioned in M i r~i i~'t r "S`i'eteers No. 	j, Y ,  

T 	f 

it 

d 

F- 

Let !  
Ax 

Vt 
n L 

A.  A. '44 	1,1, 

	

. 	&411t ~ , 	, , "4  " '101  
MIN - "R 



V-  I kill  P WN  

8.280 	8 7 H 	dated 	25th 	January 	19ce, Z.290 ~ 	 d! 

	

.j 	8 -H 	date ~ 

	

; 	t 	30th 	06tober 	1. 989 	a nd 
'GH S P. d i  at d 10th July l9go. 

Th :Sxp ~ ndi,,U. le i.6volved will be met out of the 
P 
I 
 CIP11c il~ 110d I holsPitals/CGHS organisation.s. 

	

is 14 t 	Sal of Ministry of Fin. 
.6 E - 4 	e V*i 	No. 19050/l/98.E 
D 

-e  -4 1 
Z 

TAG 4 
E  M~ DIA ,  F ,' I~ ~,7  Y 0̀ 'A 

C PYA tot, . 
g",  

0  
-The Addition~~ :  ct. ih s,  CGHS) --'N-i, ~ nian Shawan, 	New h'i 1 

H~ fi !O i  Czi I  *peli," 	D r 	Mt,  L 	ljobpi tal N wiDelhi, 
3. 	T601-11moaical Safdarjung Hospital, ekw ;P 

h~' _q 	4. T b 	i~ Nedix-al Superintendent, LHMC' & (D 'a to 65`~ it ~ is. N ~w Delhi. 
S. 	The-6,16iirecior;, 	C:e  n t, 1  a i 	I (Istitute of 	Psychiatry, Ra4rich i B i' l  ? 
6. 	T He: !*.6froctOri 	A~ !  1 	India instit *  ute of Physical Medicin'e' ! Re ~ha6ilitation, Haji Ali Park, 

Matial axmi, ; ~!Mumbaii—f'1)0054. 
7— The; 	i' roc or 	a tr ~ l k,,Leprosy Teaching.8c, Research Mj agalpattu Tamil Nadu. 

y Opdent 	P, ~gj6nal 	Lepros 
-, ,11 	-ch , 	1 ~jnstt2, tutg; 	",p eat 41 .0. 	Aska Ap 

Otissa. 
C 01  n a'l Leprosy 

- 'l, n5tit L: a~ .  (jr,;Teo, 	No. 
M~h 	h) 	

Box puri! 4107 ~4 , ' 	Y~t;-Prades 
10 '  --- th-Wl ~ bj,rj;ctC 	R;a 	 41  -~~nal~ 'Lep t-ovy' ~.Tr,~ i ni rig. & Research 

~hk-ù 'r'a' 

1,  00 

' 14, 	LAL SINGH 

	

Np,~R 	9~~TARY TO THE GOYT :  OF INDIA 
f 	-Co6v t 

Tfia, 	Pr-~incipal 	Secretary, 	H&FW 2, 	Gov.t. 	O.F 	N CT of Ma 	Ma rg, 	Delhi/C;om(ni 	MCD, _V 4 1 	 Ssioner CS 	C 	lNDMC, *  I V : 0 	Y.. 	. New'Delhi*. 2. 'i;The %:.j,  Rdminijt j  rator,, 	Chandigarh 	Administration, -h. 1  
Andaman 	Ni cobar Islands. 	Port 

4. n 	& 	Diu, .'rioti. Daman, 	Damaf.). 
'4- 

s, rator, 
Cis 14 CU 

iUT 1 6f, ~ La ~shaawe;ep, 	Kavarati. 	via 
this 	go I ra. 	& 	'H ~kveli, 4. Si Ivasa7- 

ro 

N 

'z2%. --,W' 	I 
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J":: J; 	Ix rw 	Deptt.. 	Pondicherry, 

1,;- ala.Ram Swaroop Institute of 
Del hi 
India. ' Insti ftute of 	Medical 

~,06.ptgr
~
' duate In5titute of Medical 

pch, Chandi'g 
LI iq*1 OU t jvan, New Delhi. 

R 

	

t 	N w 

'0  rAlOcret r ~t t j  ~-A 1(A) , - Ministry 
413i~ k6rih -Block, Now 

D6 ~4~ bi3lhi &'Ti;, 'North' Block, 	e 

	

RW~ i~ 	E):.a 'r d Mjhj !~ 't  r 

	

W 'I 	y I  'Of Railways, 

H  ~_A f. rs, , North B ry 

Ni ' n'  . W~ ,t, ~ r of H iOme 'Affai rs (UT Divn, Delhi. 
A '  / ~QA ~ H)/Mjj ' Section/Lep rosy sect'ion/ME 

S8ct',ion/MH 	(UG) 	Dosk/ME(PG) /U1hah6e *,Desk II. 
tar '~/POS ',`to Cc,(Hyprs. ~~'o CH (FA), ;,Ater/ Ord 'file' . ,  

J . 

A~ S~ 
ET i Y  ~ ,7,6 	IN 

OF INDIA ljlif '~POYT; 

i—o 
C, 

nv nor,,.. Olpt,, COCIncil.,Of 
K-45, ~Tn ii~,aspu r i 	New 

11 C,  0 e no.r 	JO,1'nt_ CoUncil' 	of 
'Al fIMs unions,,, : H.O. Aggarwal 
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U-1 G Mail., t 
G 	 tal Patient Ca 

0$  p 	J'a Allowance to  ~'~O~ - Hin'isterial) Hospi !M5 , 	 tal empl oyees.  
Si 

Av 

J - 
N 

	

DCM,s o. U.- 1201 ~/ 	'-MH! hd 	 5 87: 	dated 
'Co 	 'MP'ntioned ,  above, 	

. 
an, di I - ected to  

.nH 	'diy I'lle President to.',,:the grant of -a dt'A~ IowanC~ t o Grouo"Cl and 'D' 
Am a 	 d i 'n'g',. 	Drivers 

c 	
nd 	of X , 16ding Staff Nu 0-f 	at a - 	 l7ses; 

- 
at the rate  

month respec 0,06 1 i 	 t'i ve I Y with eff 	I 	 bject,to 
-nigmt w f0litage 	 the condition that no ance, i.f sanctioned by the Central Go ve r.; nme n t wi 	admissible to those emp wo k' 	in r 3. 	i 	; lCentral Government HosP 

it 
 alsloyees Hosj~ tAt r.6 ~~ ndet4  . he 'e I k; 	 ~tnd- 

-d - 	T.r)e ;. , 
budilo:t V 
f i na,  n~ 	T 

Wf irlistratiIon. 

Pi9nd Eu.rje ~ involved 'Will be nt 	th~:':'concerned 	met Out Of -the 
Hospital during the -88. Oar' e 

551 	
!AhG concurrence of 	-y ~iinistr 	o f 

1j 

V,  

N 

Ze 

:,G 	
:ff N l ! THE GAUHATI HIGH COURT H '10VIRT!:01~ A~-,SAM':NAGALAND:MEGHALAYA:PIANIPUR TRIIPURA. hIZORAM & AIR UNACHAL PRADESH) 

C rVI L RLILE ',NO. j,F 	 ij 	 141 7/95 

~i~ku 0' 	P 

17, 
41 Inion!' 	lit lid `a , & ..; . i 	ts 1 ­1  yie.  I 
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~
,, I . ,,, 	... Res;5qnden J, ~

I
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1, 	444  

M A - N' 

F  6 Du.,  ta. 
Mr. K. . K. Dey, 

Fo, " 'i :Resp6nd 
C"'G, S ~. C, ,  

Da 
E I 12 

J0 

hi:i -'!: 'has 	been filed by 24 Persons,. all )4,j 	 C. 	C: p, F 

	

F 	Hospital l`qorking 	i 1) Is 0 ~ta 	whereby R"j:) 	. : ' 	I 	P!  t 	they 	cla, on 0 a -  m 	 Im , that 	the 
Pat '0." ,1 , ! 	0'r.ejcted to  -Pay to them the Hospital n !' A lowa"  C8  ;s 	per 	th' Government a epau 	 Annexure-j iri6l ud" ing the C3 	Annexure-I is quoted below 

to,  

V. 



X  

, 
ide OL,  o. 1167/FS/27 dated 15.10.87. 

In 	lcaso~ ! l  th"'  : (Piiw4S:*n order on the same matter by 
i h 	ral A~ m~, 	uj~ve 'Tribunal, New Delhi who re i n 
pa 	h 6 	c, ' en~r~a];-Administrcttive Tribunal pointed 

t 	ollo a ., !Ql  I o 

", 6 	' ' 1 'cripit natory.if para - medical s ta f f 
­ .t '. , ~ Ouldiijbe,jd ~% , 	. 	.. 

wor .k" ' 1 :' in B ~uban"w'ar '  Hospltal C.R. P. F. :'rebeive the jr1a 
be n a 	~ of th15 'Pli 	ano' the other similar .  para- 

~ 'hospi, 4..s and`.t4ha' have J11 	t 	K X q)q ' ;in 	th -e r 	t 
f in 	~His 	pp C 	arei-_ :not' ei( ,te4dd ~~ I; etie -  sa-me 

A  C 	 a rid,Lfiv p ope r r 	40ill 	f,,,tt 11. 	h , 
-Le'LA; who are direo 	 t 	ltl ~). a a po jioa n 6 

hou i d "061 v par& 1014 	 it anted hol.,pi .tal patient 
relevant an, 	1~ 	ill 	I 

~ " I ~ .1 j . 	

d1l 	
- 

d. 	1  6 rFG: 	 ~̀ Fijr jt%as 	
I 	

oi~ 	 ;t 'i'ons ~dattSd 25.j. 1986 1~ 	
v stated therain. 

T hi ts'., e 0 	--jl;d be 	within a'l period of 
Lhreo' ~ n',Qn 	f 	thii-i JaLa of receipt 0 -1F the copy of 
this or d 

'Ir 
 T ere _-3 be. no orders as to costs." 
t ~e ame,.offec.-L Lher - e -was an order pai ssed by 

th~ C~ t r a ll d m i n i -, t. r a 1, i v e 'T r i b u n a I , H y d e r a h a d . I t i T,  
AdrA I t 	iSlilir.A ~ K.N. Ghoudh(jr ~,  that there a r a such 

r  11 46:t .15"Ybriii t Led ,  th'at. tie has Ti) od an appeal 
frl!  t remo-Ccju ~ t and in that appeal a no t i 

* 

c e 
t4a h iesO~di r~ nd It!,e rnatCer ~j.5 now p6nding before 

Co ' rt.'.jSri butta, learned ~dvocate for-  tho 
potit 6''  6r; 5 l bmiis , tri-itt -  hf.~. is wi). 1 i n 4L, 	to give an 

in ~), o . I bjhji ~ of his client that the same, order 
`4!f.08 ~56 subjece to the result of ' the 

SPOO,  M, 	 r,41 ~ he Apex Court. Accordingly this 
ae n W 	in Vcs 	ll~we~ wvt~ the directi.on it WOUld 

bit (r. na:pn .Wer; ~ ;tq ~ direct that all the Applicants in 
tS*4.s J1iq ;il',l RAei -1.#jho1 :are para-iliedicAl staff should ge ll 
ho..piia ~ ,jpatti'~n;s~, c~ re allowance as par-  instruction of 
06':i d§ViO , kime,~ t ~f U*Adi ~- dated 25.1'.88 subject to t he 
condi 4ob. me ntioned ~ thereir'l. Fhis or.der -~hould be 
impl"6~ked - !f -!t.h'Tn ~ oeri6d ' ji:  3 months from the date 
of:-  reps-4 pt order., ~~e,  Petitioners may obtain 
'the. r.or,:tlfied cQj.., of this ordt-jr to produCe the same 
64~0ral ,. pp;au ~ hor :ty:to dQ.the needful in terms of this 
o.rder, 1 1: 

la 	1; 	P 	- -~! 	'il ` .. Io 
t. ~ is, m*de ;~Iea r -PNIt the Petitione ~, :ii are para-- 

;lthey: ~ ave.  working i' 	-different 

q1Tj
(di s so '  ~ 'o this writ application. 

Sd/ J.N. Sarma 
Judge 
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dW,1Rj:L!!ADMINISTRATIVE TRIBUNAL 
;GUWAHATI BENCH 

Ta 

	

Q1 I 	j ;,  A~p I i ca:t: o 9  0~ 1995 

-on: T6i ~ he ' I C~lth' day,, ,of June, 19 6 ,  
njj r n qlfyi ne, M b' 0 	 Om Or (A) 

e Memb r 

S,h 	a :JaIn and 22 Ors. 

	

-r`d I t 	.1 ~ . 	. 	. 1  r,.,. . 	, 	. 	
- 	- 

T y i l ' , 06 01i  ia & rjrs. 

4 

working - under the CRPF hospitals'.."At- Guwahatj 
. ed 	this 	dnst~ '

t'. 	. 	,and ' P~ if ii 	
1 1, 	jorigiinal I have been al1owOdo 

h ., ~ 	 - 	'to: 	o* 
J..,I.vlde Our braei:.;;ajje*,j:'16.1,jqqS. 	

ne 
dgainl;t n -  n 

- 
P-a'Y'me' n't 	hospite 	

-They... 

" by ~ the r'esp 	k1 	ca re 
on;6lentsd' Their claim - that ID :Sch me! Of the Gove'rnme *  

(Anne u r 
I 
e -  I ) 	

nt -of India 
in this r ~gard they are Olow pce with effect from 1.12.1987. Pointed Out tha 't' 	- - 	- 

anted 	'"M110 ~ 1 Y ' , Pl,aced Qr 	- p I  ursuant , ---to 09. 4  of the c_66tr ~ l' Administrative 
New '  Delhi - in O.A. 	No. vate'~ 24 . 2 - ' 1994 in O.A.  Mu- ~ 151/1994 

dministratiVe Tribunal, 	Hyderabad 
~
,e amploys8s Working in ihe 

'GU,wahatj wera alsQ aPPlicant ~ 
ir Base 

. i 	 the 1 /1993. Thb learned counsel ' for the 4 nted Out Chjt Some emPlqyees of 
:A~ - 1,  -sed in Imphal had a6 i - a~ 	 proached 

1( 
 h CoUrt with . ,a pr , ,-y8 ,r 	f or  
caref alloWance and liave been 

Gauhat i~ Hf-gh Court 
996 ' in:.Civil R 6 1e No. 

ia!s: learneo-Addl, ~- ~cGSC,, Point6d -out It 	had ~ ile _i_,:7j , -- - ". 
d Sl--P ,1bOf6ra ,  the ,  - ji 	t .  t he 	r' . " -, - 	n ble 

of `Hyde ~~bad - Sench Ind; Pei y~'O n t. Of, '  the ~ ' ai16"nc_ it ~6azi6 W~ .s 

	

t, - 	--- 	e 	some -on 4.  j(Dnal, ih,t terms oi if :the .  s1hct16,6,f I - . 
994 , 

(An~gx6,r.'b 4)" .  th:at ~ is -,, , 

	

.. - &~,  $I- . ~ , , , " 	..the 
ii~ 1'ng,~thatrth6l,  irwn6unt 

I  ;r6  unded t -hl Om - in case 

	

is ,  Hon 	6 court is 
Om  Pdinted 0'Ut"  th"t' n 'C iV i I Rule 

_Y4. 

_W 

3 	 t 
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U14  -N 

I  7V : . 9 5  , a I so c) rde r was issued in favour of the on6r 

t 

6  wouldi give underUaking 
that 1, 	11l 

	

2 u 	1;0 ithe result of 	the order wi I I 
the appeal before a 	irt. He submitj on instructiof,j 	

the 

	

lithe' :  : i  re 	
agreeable to that 

; !Otr!l "rms 	 the allowance pay 
dr)d conditions. 

th6 	t c s and circulps,t-anc e  we direct  
T 	sli. AtO ! pay 	the 	1 H * pi ~ 	

t h'.4  
l i. .. 	n 	th,e Ap,.ml 	os 	tall 	Patient-s 	Care il 	IN 	I 	-1 calIts' in' i%cccrd6jjcj;i, t 	rl ,r 	4.2 	 .. - % 4i It 1-1 . t h e 

' 6eiku' 

	

Pet 	 AP n yt r~atef) ~' 6pi,  

	

"'o 	6!ach (~d 1,ro~n t h~ t! d.  I,t 
t"a i til'r 1 9, 	n ~j u", 	'eac 	one 	of 1 '6 lt 	P e r t a k i ng ~*-  _1  t h 6-4  at he ef f ec & , 	r o that',the 	paj,  d w il l L)e  in', Ftill,i. 	1 

	

t. - 	t ...  _4R4-A .9—', 	hei *_ ~qt~es(j I!t ,, , o f 

	

on 	 fit) f 
ble supreme court not A m 

	

allovial 	
7, 	

it is d issible Co them j I 	.4*A 

Lhe 
r)c  

'j.;i' 'be 1 	
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,,Which pa 

	

I 	PAte back L_ 	'Y'Men t 	to 1P 	. I j'c 	t3a rly''ZIS L997, we 

	

de 	
L me 	 the f D r'; i mp 1 (4  '! al low 

In 	 mel"tation of 	Lhis th ;jR13  , 

	

P YM 	 Pondents shall delay 

hd 
MP  of I 	- r _. i 

tioll 	is 

	

~ ;tbcv(-~ . N o 	 terms of 	%, Ile i d 
o  'd,,~ a s : to  cQst ~ 
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it WIT, 
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IN TBE GAUHATI TH GH C OU RIT 

(THE 1UGH COURT OF ASSAM, NAGALAND, AIEGHAI-4Y.4,. I~WNUPUR_ 
TFIPURA, INUZ ORAM ANED ARUNACHAL PRADESH) 

WRIT APPEAL  NO 155  OF 1997 

Nri Chandra Sekhar Pandev. 

2., sri Siba Kumar Baruah 

 Sri Mukesh Kumar 

 Sri Sura ~.'Bhan 

 Sri Nitya Rar~jan Ojha 

6, Sri Sukhdev Singh 

Smti. Laxmi 

S. Sri K Katma 

 Sri Nauratan Singh 

 Sri Dhurbha Du. lal 

 Sri Ajay Kumar 

~
Ppellants no 1 to 10 are employees I of 'b aswe 

HoTital-III, CRPF Guwahati 23'. 

Appellant no, 11 	Is the 	employete under the 

Corm-nap  dant. 126 Battalion, Aboypur, Amingaon, 
Ginvahati-31. 

... Appellants. 

-Versus 

 The Union of India, repTesented by the Home 

Secretary, Government of India, new Delhi. 

 The Secretary to the Government of India, ministry Of 

Health & Family Welfare, New Delhi. 

J. The Director General, CGO Complex NO. 1,.CRPF, 

todhi Road New Delhi 

4. The Chief medical Officer, Basse .Hospital Nlo-III. 9- 

Mile, CRPF Gomplex, Gauhati-23- 

5.'The Commandant,. 126 Bn. C;RPF, An-iingaon-

Chm-ahati-31. 

--R~spondents 



P  SENT RES 

THE HOTTIBLE MR- JUSUCE J.1-4,  SARNIA 

JHE HONTLEIVIR. JUSUCE-I.A.-ANSARY 

Appearance forthe appellants ......... None 

Appearance for the respondents ..... _N[r. P-N. Ctioudhury, C.G.S.C. 

Date. of bearing 	18/3/2002 

Date. of 'Judgment (Oral) 	--- 183/2002 

Hon'ble ,Xlr. Justice 	JUDGMENT  (ORAL) 

JN  Sarma 

1. Earlier on 2/9/97 this Court. passed the foil owing order: - 

"Learned Addl. C ~ G. S. C brought to our notice that the very 

ques4ion of law that is involved M this appeal Is rim,  being 

considered by the Supreme Court in ISLP Civil Appe.-al No. 

of 1996 and, 1.093/95. By virtue of the ordef of the 

Hon'ble Supreme Court dt. 13-9-1996 there is a stay order 

granted by the Supreme Court.. 'Die direction of the Central 

Administrative Tribunal, Hyderabad for payment of 

allowances of the paya medical staff has been stayed. A copy 

Of tile stay order has been produced b~r the learned Add! C. G. 

S. C. Tberefore, this Court may await the decision. of the 

-es. Supreme Court. in the above ca ,,  

In view of tile foregoing reasons, the - matter stands ac4ourned 

for two Weeks." 

Sri. ,  C-1oudhury, learned Advocate for Unium of India has 

produced. before us an OrdeT dated 17/10/2001 wheye-from it 

appeared that Supreme Court dimik—sed the appeal filed by Union 

-(--)f India and in that vietv of the niatter the benefit which was 

given by the Learned Single Jud e of this Court. in -earlier matters ~ g 

which was agitated before Apex Court shall hold the field. The 



and they are entitled petitioners ai e- 'working it, diff6reqt Hospitals 
to the ,§ahie ,benefit. 

3. Accordingly this Writ -Appeal is allowed and the Writ petition, 

Le? Civil Rule No 4029/96'shall'also stand allowed. In Civil Rule 

No. 1417/95 (T-Jiran'an - Das ,& 23 Others, Petitioner v. Union of 
India" Respondent) by order dated 12/3/96, the writ petition was 

allo-Wed mid the same benefit was Piven ,  to ihe writ petitioners. 
The order Passed by the le amed Single Judge in this case shall 

qua 	in 1111 stand ' shed 	ew of the order of disposal of theappeal by 

the Supreme Court. 

Sd/_.: ,I'A Ansari 	 ScV- J N Sarnia 
Judge . 	 fildae 
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I illw 	0111ce ?I acs. [I ... tli ~ j  ... Ili. 	I Ile( 	11g] 

Witlisplatule 

DOW 10.9.20( v I CI  N 0 14 1114A) 3 

THE IION.'BLE MR JU3TICE ,  .1~~H! ~RMA 

1-1-ard Mr.S.Dutta leari rc counsel fo[*-  til I  c 
octitfolurs and N/I HARI) ,  1111 ,  -0, Iltied C.G.S.c f& 

lic" r'c' kidents. t.7 	sp 

c gri*CV1111 c 111hd i ll till's VVI- 1, petido 1:  A Ill 

ospect if 11011-po lllcl ~ t )r Hospi!,al patient 4. 
flowanle as pei the I Aniiexure I noti a i n' fie 

' Will ated 2!.1.88 wil ch ill( Imitiollel's c 	t 	0 

ntitled t 

C .3 b L I I 'A"  t,  Il  N'41 'P)I_Itu(Jc ltji ~'6 

s bmits iat th 	t 	a 

	

c is uc is io longer res in c 	and 

s alre idy. 2  bee 	dec ded. by'  this'"  C'o ir ~ 11 

PONo. 417/95(, ri Ni ~utlja Das all( 	s 

Ilioll of I'lldia all( Otlicl - s oil 12,13.96). Mr 

fl . 1 - ther Su )Illits tha th , c S~iid Order dated -  I Z., .19 
1 
 6 I)f 

, 

t) is Court w s cil-i* ed:01 appcal:~ bcforc th )~J)L 
Court (ill( He Apc. Col rt 111 ,111 - 111 ;cd tho H1111a W(cl,  

d slilissill 	 lo 
r sponde ts. The L 	was - dismissed )y file 

I by orde datpd 17.10,2001, A XX COL) (I) 

The )ctitionc iii; dc a rep, resciltadon ~ , I  a c d 

orc. [lie Wrlu pclifioi7i 
I -t-8/01-80,000 21-&,2001 	

' .::.. 	I 
tho dcparoncnud autliot iY askijig~Abr extei si m of 
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Micc i1olch, rellom 
No. 	 With SignAtu 

IM!M I P11 

Is w, s extended to otlIO1- - ~ 11 ~'Iilllrly 
;ifljzted persons v h 	Nvere thF,  p 	on etiti ' drs1i 	Civil 
We No. 1417/95- H wever, ble respo q i 	took 

4 
lie Ple.W hat sinc 	tl 	present 

I 
Pctitione s, 	rc riot 

nvoovcd pe 
Rule 

No, 1417 195, t1ley 	v ere 	not 	entitled h 	suid 
allowarices.,hi Ric 	;Uch a starld hns be ~ 11 to (en in 
I lie 	af Rdavit-i n ol position P4 , I 	'e Y 
lespondclits—Ill at a- 13 "'of 	lic sai -~ 
opposi n, die relp 	lide'litsi ,  I ave sta ,te a since 
I lie 	1,)etit oncrs w4.r 	not in olvcd i nj,  y court 
(ase ,  th ,  y were n'(. vaii~ c. 
The ;~.tand -1~e 0 of the 	ndents! in, ;lie sai ~ af 4davit- 

GaW ~ VT~P4 rkr qrs 

'1 12002- 
ted.11 

lil 	

No, MHA , 	(1:1 ed 	.03 	(lie R resaid 
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(31' C -D 	I up "C 11b.1 	~ Olrlf6lsed 	-10 It I staff 
Oil Y wlic re pe 	'0 
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f, W( 	iol ~'Icl;rs, 	various r 	cases 
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Co. 
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Acr- 	 tee notes, rc PC Date 	 rdeis or proccedings 

No 	 vi 

a 

Writ Petiti )n ix -'ivil Rule N .1417/95 which lias 

Out- (. Thus shice Up affini ed by'dic A el  I 	(lie m1rV 
prillef )I 's' aid d( wA III the sa d ju grilent Shall be 

Oqually 1~ pj licablil to (lie n111111 	I Ituawd pul-00fifl. 

	

ed 101101-6 	8111111arD 81 ulited, I Hce 110. 

ronsoll o depri-c thom of It o bandit or tho 
M 

A, 	
f6resA v I lowar 	merely t.  cc al ls"c', they m ilot k 	'Xf 	a 	

CC ~~4 	Plilly to III 	AIIIII ' l 1110111 ort 1) unirtc. :  

F )r he 	lmllg re"Iso G M d discussionq, I 

.1ispose )f .tws v, Li , ,.0tion \~ it I I direction to the 

respond -,ii s -to 2rant [lie patients caj," 

allowan x to (lie f c itio ,iiers af Ib 3r the.Annexurml 
. r, 	Q 

1;7.90 mid tho 

vo 

	

	Tj ied by Ile Apex c 	t. NcedIcso to )OCII of 

oi l.  lint the ,  fl 011011do M 11111111 	ao to whoill 
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I-3n. RAF f, 	;02, 

Qt  -!i1jc1 PCA Rs. 7001- per'-illo 
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I 
 th with 	fro pay ~ifler 	()f ! 	 m :191j)o p filc  ~(j j)y  he 

 dei)WIllibnt. This PCA was due ':  froni 101"Z. 
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IN I HE 0 N I RAI, , DMINS-1 HATWIF-TWUNAL: HYDERABAD 
PIENCH: HYDERABAD 

(-)A  No 243 of  2005 
of Docisioil , 05-08-2005 

Between: 

B. Mohan -Das, 8/0 V. ~ :'111U (late) 

Yllorking In Base Hospi ~ il 2, Group Centre 

CainPUS, Central Rqst~ ,  ve Police Force, 
PO Keshdaid, Hydem.; 	i(l. 

..Applicant 

Alli, 

The 	Director 	~~ iieral 	Of Polico. Centi al Reserve 

Police 	Force, 	I .r , dhi 	R'oacl, 	CGO 	Complex, 	New 
Delhi- -110003 
The 	Director NIedical, 	Directorate, 	of 	Central 
Rese,!'ve Polico Force, East Block-10, Level-7 RK 
Purarn. New U; AN-1 -10 006. 

1lie Chief M(, (;ic ~.il Officer, Base Ho ~pital-2 Group 
Center 	Central Reserve Police Force, PO 

Kesl)ogirf. 

Hyder~bad- 5 1, ~ 	1505 

........... Res'poriddilt. ,  

Counreh-or the ap; kcant'. 	mir. V" , jana' pathi 

-o Counsel for.1he i ~ ,, ;.,ondents: 	Mr. M'. C. Jacob. 

CONAM ,  

Tile I-IONI SLE Mi;::... BFIARAT(RAY, MEMBER (JUDL 
ORDER. ~ - 

R 	_E Mrs. Bliat (P E 	1\1131 	-atI Ra y, MeMber, (J)) 

This 	application 	! ~ as 	been 	tied 	soekin(l 	foi - 	a. direction 	to' the. ~ 

responde ts . 	sow 	Vent. 	Care 	A o~vanc 11 	- to 	Ajon 	the 	Hospital , 	Pa 
(kc-ruill'iftEw 	q's 1-IPCA`) to the appliOnt for the.peri6d jeom 
1.3.1 	per the revised 	rates 	sanctioned by, tile 

4 Goverrit 	W of India 	vide letters dated 28.9.1998 	nd. 
has been'Wrid In 	of similarly SlUlatecFemploy ees by clbrlaririg 



actioll of !hO 1(lont ill not paying. ~the'l-I.P.CA to the applicant in 

th , 	ievised ;:iles Tot ,  :I: ,,  said period as,'Prbilrary 	discriminatory and 

I~A 	I 
r,  2. 	The -.:iho Is the pertnanent,,einployee in the Central 

Reserve i wice 	.,c 
44, 

"RIPF)t1nithe cadre 19PSI:6~a(d;js - a present 
V. r 

"0 SLr6r1gLIUOW1 lie -,3 r upy 	N I 'snua u E vilungloij tile POSIL f~ ~ ~ 	, . , ", i " 	: 	. 1-o%- `- 	e  1_7­X-; l*._",:._,~.4_, 
,R-11 	4~ -l .WHAeribda;­The Govunnlent of A ndla ,  Vida, lbtters"~NO' Z,2801 51601BILH 

~i 	dated 25 f 1 1998 a n (I No; - Z­ 280 1 ~16087-H ~Ukbi 	VA" 4" It  R :N'  " .1 , i4 	
--- 	- - f, ~ 	, 'J 

inction - 4 ih elp 	ofi'HPC*WitWt,'.!, -  z"* 
lalfroib I.. 12-1907 to'the'~,GCou 	d ':IJ'it6mOIby64. .,"Anitially, Ir T 	_ffe 	 p, 	an 

IV W'46taff-,:wbrkjng .101 ,the',  4", 	1 P wMi'sa, nction of was nmde apiilieW6 4 46 .41 `~̀  
'MIrl . 

D G ve 	ant HospitaN in ellil and i'outsiW!DqIhI;3having:30 ~ Ibeds ~ br 	i 

rn .,ore,rIt'iO, tll(-) contenlion of the, , applicant, hat ~,slncdlthe Is',Working:i*n , ttiiJd ,  Pq 
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from 1.12 'i ; ;Ij,7 1c, 	A00 in  the pre-i'evismi ratctj i.e. @ 751- per 
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IL 

BEFORE THE CENTRAL ADMINISTRATIWE TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 	0 

0AN0. 186/2007 

Shri A. Venuraj 

.... APPLICANT 

I(a) 

-VERSUS- 
UNION OF INDIA &others 

........ ]ZESPONDENTS 

IN  THE MATTER OF 
Written Statement submitted by the Respondent No. I to 
WRI  'TEN STA EMENT. 

The humble answering respondents submitted their written 

statement as follows: 

That 	I 
am ... ;F~ M- 	jz,1wC,1 

41f 

in 
the above case. I have gone through a copy  of  the application served on me 
and have understood the contents thereof Save and except whatever is 

specifically admitted in this written statements, the contentions and statements 

made in the application and authorized to file the written statement on behalf 

of all the respondents. 

(b) The application is filed unjust and unsustainable both facts and in law. 

ADDLI  
lecr %;V, 
GUWAHA'11 -23 (ASSAMt 



C  

A 

2 

That the application is bad for non-joinder of necessary parties and 

misjoinder of unnecessary parties. 

That the application is also hit by the principles of waiver estoppels and 

acquiescence and liable to be dismissed. 

That any action taken by the respondents was not stigmatic and some 

were for the sake of public interest and it cannot be said that the decision 
taken by the Respondents, against the applicants had suffered from vice 

of illegality. 

1) That the respondents before giving the parawise reply would like give the 

Brief History of the case.. -  which may be treated as part of the Written 

Statement. 

The Government of India, Ministry of Home Affairs vide their Order No. 

2701 ,1/44/88-PF dated 29/9/1989 had introduced a scheme for 

combatisation of Group 'C' and 'D' Hospital Staff. Since, then all the posts 

are being filled ky combatised ranks. However, those already serving were 

given the option to get combatised or to continue in civilian posts till 

superannuation. The applicant was non-comb' atised Hospital Stiff in 
CRPF. 

Earlier some combatised and non-combatised Group C and D 
Hospital Staff serving .in CRPF have filed Court Cases in various Courts 

for sanction of Patient Care Allowance and concerned Hon'ble Courts have 

passed orders in their favour. In order to implement the courts orders, they 

were granted Patient Care Allowance. Later on, the Union of India and 

others have filed SLP in the Hon'ble Supreme Court (SLP No. 1093195 Vs. 
T.M. Jose and others 	g with 7 others SLPs and Stay order was granted 
)~2 

1~3~ 
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q 
19 q 

W;3[ 	qtnjU6,23 
GUWAHA11-23 (ASSAM) 



CCJ]tJQi 

UZU]"," 

3 

on 13.9.1996. Accordingly, -payment of Patent Care Allowi —nueJsancti 

to the petitioners was stopped. 

In the meantime, the Govt. of India, Ministry of Home Affairs vide 

letter No. 27012/4/2000-PF.IV dated 0 28.9.2000 - allowed Patient Care 

Allowancefflospital Patent Care Allowance w.e.f. 09.9.2000 to Group C 

a nd D Civilian (non-combatised) employees of BSF, CRPF, CISF, Assam 

Rifles and National Police Academy, Hyderabad at the same rates as was 

being given to the employees similarly placed in the CGHS dispensaries or 

Central Govt. Hospitals in Delhi/outside Delhi on the same terms and 

conciliations. Accordingly, Directorate General, CRPF, New Delhi vide 

letter No. AEX-1/2000-Med. 11 (MHA) dated 22.9.2000 passed orders to 

sanction PCA/HPCA to all the eligible hospital staff w.e.f. 08.9.2000. 

Thereafter, the SLP filed by the Union of India'in the matter regarding 

payment of PCA was listed in the Hon'ble Supreme Court dismissed the 

Appeal filed by the Union of India and others. 

Accordingly, the case was referred to Ministry of Home Affairs for 

grant of Patient Care Allowance/Hospital Patient Care Allowance to all the 

combatised Group C and D Hospital Staff as applicable to non-combatised 

group C and D Hospital Staff The Ministry of Finance, Department of 

Expenditure vide their U.0. No. 19050/2/2001-E-IV dated 14/l/2002 

decided to grant the PCA/HPCA only to those combatised Group C and D 

Hospital Staff who ere petitioners in the Court Cases. In order to 

implement the orders of Hon'ble Supreme Court and as decided by the 

Ministry of Rome Affairs, the Directorate General, CRPF, New Delhi has 

issued orders vide Signal. No. J.U-2/2002-Med. 11 (MHA) dated 

18/1/2002to sanction PCA/HPCA to all the Civilian eligible staff during 

the pendency of SLP--Uowever, the case was again referred to Ministry of 

_'rn'q< 
ADDL L).1-G.V 	R.P.Pi 
q q ~i;;R 	gITTIMI-23  
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Home Affairs for grant of PCA/HPCA to all the combatised 	and 
D Hospital Stafl~ which is still under consideration with Ministry of 

Finance. 

PARAWISE REPLY 

That with regard to the statement made in paragraph I of the OA, the 

answering respondents beg to state that the contention of the applicant is 

not tenable. 

- 

The Govt. of India,'Ministry of Health and Family Welfare 

vide their letter No. Z-28815/6087-H dated 25/1/1988 has issued orders for 

payment of Patient Care Allowance to Croup C and D (Non-ministerial) 

employees including Drivers of Ambulance, Cars working in the Central 

Govt. Hospital and Hospitals under Delhi Administration only and not to 

the Para Medical Staff pf CRPF. Since., the applicant is working in CRPF, 

which is under the control of Ministry of Home Affairs (MHA), above 

order is not applicable to him. Further, no specific orders have' been issued 

from the Ministry of Home Affiirs, their cases could not be considered. 

Govt. of India, MHA vide their letter No. 27012/4/2000.PF.IV dated 

8.9.2000 and Ministry of Finance UO NO. 19050/2/2000.E.IV dated 

e6
ta,6%.-J 4— 	4 

/2002,,PCA/HPCA to all the civilian (non-combatised) eligible hospital 

staff and they are getting the benefit of PCA/HPCA W.e.f 8.9.2000 

regularly as per e)dsting rates. 

That with regard to the statement made in paragraphs 2, 3, 4.1 and 4.2 of 

the OA, the answering respondents beg to offer no comment. 

That with regard to the statement made in paragraphs 4.3 to 4.7 of the OA, 

the respondents beg to submit that the contentions of the applicant is not 

tenable..'The Govt. of India, Ministry of Health and Family Welfare vide 

their letter No. ~Z-~28 6087-H dated 25/1/1988 has issued orders for 

ADDL D.I.G.P. GCt C.R.F.Pi 
q*q %;;X *oftol-W unTU&23 
GUWAHAIL-23 (ASSAM) 
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payment of Patient Care Allowance to Group C and D (Non-combatised 

employees including Drivers of Ambulance, Cars working in the Central 

Govt. Hospital and Hospitals under Delhi Administration only and not to 

the Para Medical Staff of CRPF. Since the applicant is working in CRPF, 

which is ~ under the control of Ministry of Home Affairs, above order is not 

applicable to him. Further, no specific orders have been issued from the 

Ministry of Home Affairs vide their letter No. 27012/4/2000.PF.IV dated 

8.9.2000 and Ministry of Finance UO PCA1HPCA to all the civilian (non-

combatised) eligible hospital staff and they are getting the benefit of 

PCA/HPCA w.e.f 8.9.2000 regWarly as per emsting rates. 

That with regard to the statement made in paragraphs 4.8 and 4.14 of the 

OA the answering respondents beg to submit that the benefit of 

HPCAfPCA extended to the petitioners involved various court cases and 

judgment and order passed by the Hon'ble Courts in their favour. 

That with regard the statement made in paragraph 4.15 of the OA,  the 

answering respondents beg to submit that the contentions of the applicant 

is not tenable. All the petitioners are getting the benefit of HPCA/PCA 

from 9/9/2000 i.e. ftom the date ftom. -which the benefit has been extended 

to them by the Govt. of India, MHA. Orders for grant of benefit form the 

prospective effect has not issued by the Govt. Of India, MHA for grant of 

HPCA/PCA was revised for the employees, who were in receipt of the said 

allowance continuously. 

That with regaTd to the statement made in paragraph 5 of the OA, the 

answering respondents beg to submit that the benefit of HPCA/PCA 

extended to the petitioners involved in the various court cases and 

judgment and o1rder ~pas by the Hon'ble Courts in their favour. 

-VR.q~ 
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.8) That with regard to the statement made in paragraphs 6, Ground of Reliet 
of the OA, the answering respondent begs to submit that the contentions of 

the applicant is not tenable. The Govt. of India, Ministry of Health and 
Family Welfare vide their letter No. Z-28815/6087-H dated 25/1/1988 has 
issued orders for payment of Patient Care Allowance to Group C and D 

(Non-ministerial) employees including Drivers of Ambulance, Cars 

working in the Central Govt. Hospital and Hospitals under Delhi 
Administration only and not to the Para Medical Staffpf CRPF. Since, the 

applicant is working in CRPF, which is under the control of Ministry of 
Home - Affairs( MHA), above order is not applicable to him. Further, no 

specific orders have been issued from the Ministry of Home Affairs, their 

cases could not be considered. Govt. of fridia, MHA vide their letter No. 

27012/4/2000.PF.IV dated 8.9.2000 and Ministry of Finance UO NO. 
19050/2/2000.E.IV dated 14/l/2002 PCA/HPCA to all the civilian (non-

combatised) eligible hospital staff and they are getting the benefit of 
PCA/HPCA w.e.f 8.9.2000 regularly as per existing rates. 

9) That with regard to the statement made in paragraph 7 the OA: the 
answering respondents beg to submit that the contentions of the applicant 

are not tenable. The Govt. of India, Ministry of Health and Family Welfare 

vide their letter No. Z-29915/6087-H dated 25/1/1988 has issued orders for 

payment of Patient Care Allowance to Group C and D (Non-ministerial) 
employees including Drivers of Ambulance, Cars working in the Central 
Govt. Hospital and Hospitals under Delhi Administration only and not to 

the Para Medical Staff pf CRPF. Since, the applicant is working in CRPF, 

which is under the control of Ministry of Rome Afflairs (MRA), above 

order is not applicable to him. Further, no specific orders have been issued 

from the Mi~~mq Affairs, their cases could not be considered. 

ADDL. D.I.G-K 6( -o CRY.Fi 
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Govt. of India, MHA vide their letter No. 270l2/4/200--0*.IV dated 
8.9.2000 and Ministry of Finance UO NO. 19050/2/2000.E.IV dated 
14/l/2002 PCA/HPCA to all the civilian (non-combatised) eligible hospital 

staff and they are getting the benefit of PCA/HPCk w.e.f. 8.9.2000 
regularly as per existi mg rates. Orders or grant of benefits from the date of 
enlisting not received form the Govt. of India, MHA- 

10) 	That with regard to the statement made in paragraph 8 of the OA the 

answering respondents beg to submit that the contentions of the applicant 
is not tenable. Govt. of Inifin M14A -;A- +L-:- I---- Ity 

27012/4/2̀000.PF.IV dated ' 8.9.2000 and Ministry of Finance UO NO. 
19050/2/2000.E.IV dated 14"12002  PCA/HPCA to all the civilian (non- 
combatised) eligible hospital staff and they are getting the benefit of 

PCA/HPCA w.e.f. 9.9.2000 regularly as per eydsting rates. Orders for grant 

of benefit of PCA/HPCA from 1/12/1987 or of appointment whichever is 
later not received from Govt. of India, Ministry of Home Affairs. 

That with regard to the statement made in paragraph 9 of the OA, 
the answering respondents beg to no comment. 

Those in view of the reasons and circumstances stated above the 
answering respondents pray that the Hon'ble Tribunal may be pleased to 
dismiss the instant Original  Application. 

V, two 
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VERIFICATION 

0 

aged 

about 	9.4  ...... 	years 	at 	present 	working 	as 

o., 	e.0,,. 	t3 	IVA, e~lf 
respondents and taking steps in this case, being 

duly authorized and competent to sign this verification for all respondents, 

do hereby solemnly affirm and state that the statement made in paragraph 

1 ', 5 A --~- / 	'2 	 are true 

to my knowledge And beliet those made in paragraph 

being matter of records, are 

true to'my information derived there from and the rest are my humble 

submission before this Humble Tribunal. I have not suppressed any material 

fact. 

And I sign this verification this 	--- th day of ---3 " 2007 at -L=~ 

DEPONENT 

ADDL. D.I.G.R Gc; C.R.P.P1 
gtz~-23 

2;3 (ASSAW 


